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ORIGINAL APPLICATION NO.65 /2025 /EZ

//;i/\‘ T A ¥ b In The Matter of:-
‘;L"’ £ Lol \arattam Datta Ray
" Lok nazrut SLAMNY \

S . I Applicant

- Versus-

N .‘\\\ / &/ grate of West Bengal & Ors.
\/: WESS 2 ...Respondent(s)
S

REPORT OF THE FACT FINDING COMMITTEE ON AFFIDAVIT ON BEHALF OF

RESPONDENT NUMBER 01, THE DISTRICT MAGISTRATE & COLLECTOR,
NORTH (24) PARGANAS, AT BARASAT

1, Sri Sharad Kumar Dwivedi, Son of Hriday Narayan Dwivedi, aged about 44 years,
by faith-Hindu, by occupation- Government Service, now posted as District
Magistrate and Collector, North (24) Parganas, having office at New Administrative
Building, District- North (24) Parganas, Barasat, Kolkata: 700124, do hereby

solemnly affirm and declare as follows: -

1. That 1 am the District Magistrate and Collector, North B4)) Bareniies o
herein, i have made myself acquainted with the facts apng circumstances of this

case and competent to affirm this affidavit.

2. That this Fact Finding Report in the form of Aggq,, ., is filed in compliance
and obedience to the Solemn Order dated ]6~04-2025,

- passed by the Hon’ble
National Green Tribunal, Eastern Zon¢ Bench, Kolkatq,

3. That the instant Original Applicaliol as beep

4 31.03.205 gistered on the basis of a
S40 . r r 1! . L - i

letter petition dated 26.03.2025 al.. . feeeived in (he Office of the
Tribundl, bas

. . g ern
Registry, Hon’ble National Greer Zone Bench, Kolkata filed by
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the Applicant, Narattam Datta Ray, Reckjoani Grambasi Brinda T’ﬂleging that a
large pend measuring aboyt four to fiye bighaS opposite the playing field of the
R.F.A. Club is being filleq Up particularly during night hours 'on an alleged
permission granted by the District Magistrat® without adhering to proper

administrative procedures ith it’s adverse environmental
and contending therew
impact.

4, That on 16.04.2025, whjle hearing the matter, the Hon’ble Tribunal was

pleased to implead District Magistrate g Collector, District- North (24) Parganas,
Department of Environment, Government of West Bengal and West Bengal
Pollution Control Board, through its Member Secretary as party respondents to the
instant Original Application angd the Hon’ble Tribunal has been further pleased to
constitute a Fact-Finding Committee comprising of the District Magistrate, District-
North (24) Parganas or his representative not below the rank of Additional District
Magistrate (ADM) and Senior Scientist, West Bengal Pollution Control Board and
directed the committee so formed to visit the site in question and thereafter submit

a Fact Finding Report on affidavit within four weeks with regard to the allegations
made in the letter petition.

5. That in compliance with the above mentioned solemn order dated

16.04.2025 passed by the Hon’ble Tribunal in the instant matter, the concerned
site pertaining to Plot No. 579, Mouza - Reckjoani (J.L. No. 13),

was
inspected/enquired on 02.05.2025 and 13.05.2025

in the presence of the
representative of the District Magistrate, North (24) Parganas and Senior Scientist,

West Bengal Pollution Control Board, concerned survey knowing officials and

officials from the office of the Block Land and Land Reformg Officer, Rajarhat.

6.  That although, the enquiry was conducted on 02 05 2025 ang 13.05.2025,

however, due to want of procedural corupletion, the Teport on affidavit could not be
filed on the next date of hearing on 19.05.2025 anq the District Magistrate, North-
24 Parganas through his representing Ld. Counse, had prayed for two weeks’

further time to file Joint Committee Repprt'

l :
7. That as per the Solemn O TnspeCUOn was canducted by the
Commitiee Members and the following observalions n-l;'r = \ O T
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The concerned site Pertaining to p),; No. 579 MOUZ2 Reclfjoani (J.L. No.
13), was inspected/enquireq on 02,05.2025 and 13,05.2025 in the presence
of the representative of tpe District Magistrate: North (24) Parganas and
Senior Scientist, West Benga] Pollution Control Board, concerned survey
officials and officials from the office of the Block Land and Land Reforms

Officer, Rajarhat.

Alleged cause of action:

i) It has been alleged that there is a large pond measuring around
four to five bighag Pertaining to Plot No. 579, Khatian No. 1176,
Mouza - Reckjoani (J.1, No. 13), situated near 211 Bus Road of

Rajarhat, opposite of the playing field of the R.F.A. Club.

It has been claimed that the said water body is century old and
recently there has been attempt of filling up the said water body.

iii) It has been claimed that the Police authorities have informed that
the permission to fill up the said pond has been granted by the
District Magistrate.

iv) It has been claimed that the Police authorities have threatened the

local villagers who have opposed the filling up of the concerned
water body.

V) It has been claimed that due to villager's protest, the filing up of

the concerned pond has temporarily been halted.

vi)  Relying on rumours about the pond has beep sold for promotional
purposes and the above claims, the Jg¢q villagers and/or

—

‘f{/‘:{"\s\\ Reckjoani Grambasi Brinda did forwarq 4 request for immediate

~
\\0/.»—~— PN intervention and prevention Against the ot of filling up of the
4 o\

; 7 ifferent 8

"‘}( [ 11177ULISLAM oncerned pond, before di State Authorities and people's
T ¢ Qv tacnul . .
(I U g..ankad ) _representatives.
Vo N tTNS bl

i . . in the sai
o Date viD) [ (G has been contended 10 g d letter o request that the said
e 00,7029 P/

/ ; . ide for the y;
sNEEET /L, ater body is a point of pr1 ¢ Village ang plays an important
o/

g . onservation of . :
4 role in environmental € the Surrounding locality as

X ) ond rep.; .
T ey also prayed therein that the pOUC femaiy !ntact for the purpose of
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izl & : CsCrvation
ESHENUZL  Denef, oA the commImty and pr of
environment,

Pzets percetved through enquiry 0 the Land administrative
authorities:

1) Recorded Azssification of 1p, Piot MO, 579, Mouza - Reckjouni

L No. 12) under ¢, Rajartat Block i5 PUKUE having total area
of 6.74 Acre, |

2} On peruszl of office terppde o1 the olfice of the District Land and
Lend Relorms Officer, Moan (04) Pargpnzs, it appears that vide
Conversion Case Mo, 230, tp4 06, 807, 626, €29, 520, 6321, 633,
824, 226, 827, 835, 441, 247, 243, ¢44 and 245 of 2024, Collector
under section 4C of West Bengal Lend Beforms Act, 1955 read with
Fule 54 of the West Bengi Land Reforms Rules, 1965, i.c., the
District Lznd znd Lend Belorms Officer, North (24) Parganas has
zecorded permission for conversion of use of the total 0.74 Acre of
the szid LR. Plot No. 579 from PUKUR to ‘BAHUTAL ABASON' in
terms of creztion of compensatory water body in LR, Plot No, 413
znd 422 (Tozl quantum zmousting o 077 Acre), Mouza-
Jegedishipur, S.L. No. 27 under the same Plock. Such pesmission
for creztion of wates body over the szid o plots were from
recorded  clzssification BAGAN zad Danoa respectively  to
PUKUR vide Conversion Case No, 726, 754, 746G, 742, 757, 746,
737, 732, 749, 720, 744, 79, 790,753, 755, 708, 751 and 734 of
2025.

i e R )

- 2 1t is cpparent from ARCE FENTMS thay gy oy down
; . . e said Aot rp g . . :

 under the szid section of the read with the said Rule, as

3 . ’ | P} St Uity of hie. . 5
2L ety 1l | emended up to date, OPF0 ) le:cedj a0y was provided, enquiry
’& % oy 5 - & i X P Z w z 5 ’

WLl me TR (e s conducted, affidavit B Z: Formn 18 wag subrmitted along
Ny s <*J! Mo ’\)jfm{j’d, : ‘

A -’ff/ with stipulated Fosrs LA 3 " oM the authorities under
Lo & ’/ 4% OBt

3 o S W WE% a‘?ﬁlz{_j

v WES /// the Fisheries Depar betore final adjudication of
p e
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the matter and such pe on for conversion of land use of the

rmissi
concerned plot of lang was accoded'
4) Notification vide N, 4097.LR/1A-05/07 GEM), the 17t]
September, 2009, througl the amended Rule 5A (5) of the said
Rules, expressly C‘mpowérs the District Land and Land Reforms
'Ofﬁccr in terms of disposal of any application for conversion of land
use. The Broad jurisdiction in terms of adjudication of application
for conversion of lang use were notificd vide No. 4296-LR/ 1A-
05/07 GE(M), the 17th Sepember, 2009. Both the notifications are

made part of the present fact-finding report for ready appraisal.

5) That the compensatory water body over 0.77 Acres of the said

two Plot Nos. 413 and 423, Mouza- Jagadishpur, J.L. No. 27 under
the Rajarhat Block hag already been created.

6) The L.R. Plot No. 579, Mouza - Reckjoani (J.L. No. 13) under the
Rajarhat Block has not yet been materially converted to 'BAHUTAL
ABASAN' from 'PUKUR, possibly due to the objection and
resistance raised by the local villagers.

" 7) The relevant plot information, sketch map and photographs of

the site captured during enquiry are made part of the present fact

finding enquiry report.

Observation from the end of West Bengal Pollution Control Board:

The pond located at Reckjoani, Rajarhat, North (24) Parganas, was

/E)?Y—E\F\)/\ inspected on 02.05.2025 and ‘13-052025 by officials from the West

74 'i\“//‘\\ *.. Bengal Pollution Control Bo‘ald along with 4 team of District Land

_ /x “/SKA NAZRUL l’SlW-\_“:t \nd Land Reforms Ofﬁci’:ﬂ'S m' Prels‘j‘nce of the complainants raising
| [ o -Jg'n erviconmeatal camp il L g £ PO Ths complalusats
;.,;: 0\ pm;;c\;‘; Oj\f; £ re mainly alleging that . p - Rls l?emg filled up. The pond is
"k\é"\ \_ 9.t / & /bituated at Plot No. 579, Mou‘&d ¢clkjoani, p,g, Rajarhat, District
) p - North (24) Parganas: The sg.“ ’pond Was foung surrounded by the
~ WE / boundary wall of other plot in the Weste;n side, pond at separate
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plot in the East, ip, the Northern side 211 no. bus road and in the
Southern side Some other plots comprising trees and plants, The
pond was foung fully covered “with water hyacinth and aquatic
plants. Water Sampling could not be done as the sampling point

was inaccessible, No sign of filling up of the pond at plot no. 579
was noted during inspection

Conclusion of the Commitee Report:

1) The District Land and Land Reforms Officer, North (24) Parganas
under the aegis of Section 4C of the West Bengal Land Reforms Act,
1955 read with Ryje SA of the West Bengal Land Reforms Rules,
1965 has accorded Permission for conversion of land use of the
concerned plot of lang in terms of creation of compensatory water
body bearing grater qQuantum of land from the concerned water

body and such has been done following the mandates and

procedure envisaged under the said Act and Rules as amended up

to date.

2) The Original Applicant has not produced any document to prove

that such permission for conversion of land use of the concerned

water body, has ever been challenged before the appropriate

appcllate authority under section 54 of the said Act, i.e., the

concerned Divisional Commissioner herein.

3) Therefore, at this stage, the conversjon of land use of the

is as per the Procedure established by law
and cannot be termed as

concerned water body,
illegal. 4) If any concerned is aggrieved
with the order for permission of the land yge of the concerned plot
of water body, he may seek remedy hy Way of filing appeal under

section 54 of the West Bengal Lang Reforms Act, 1955,

cied by the _Eg :
Photocopy of the Report submitted Y{ ” ‘%ﬁ\d

N : (R’ f N
herewith and marked with the letter

ing Committee is annexed
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That it is respectfuly Prayed before the Hon'ble Tribunal may t@fa@i_}gz 4

D <
f justicen. e
pass such further Order/Orderg as is qeemed fit for the ends of justic ‘__A E D“ -
9.

8.

That the statements made ip paragr aph 1 is true to my knowledge and
paragraphs 2 to 6 and part of 7 gre bscdsat information derived from the recorg

and which I believe to be trye and rest thereof are my humble submission before
this Hon’ble Tribunal.

é havax K hay- Dusiy
Identified by me

%yﬁwy‘é ,, Deponent

Advocate

O i
State of West Bengal ! 7"//0 24"

Werification

I, Sharad Kumar Dwivedi, son of Sri Hriday Narayan Dwivedi, District

Magistrate and District Collector, North (24) Parganas, having my office at
Barasat, North 24 Parganas do hereby solemnly affirm and verify that the
contents of the statements made in the above paragraphs of the affidavit are
true and correct to the best of my knowledge and belief. No part of the same is

false and nothing material has been concealed therefrom_

/&\ Verified at Kolkata, on this the loﬂha}’ of July, 2025,

o] Kiemnar buiv

Identified by me Deponent

i
% A A 3‘2 2 %'/og d ‘ 3 ane
Advocate s Sa‘xema\y affarme -
/O ’ 07” ')_pjvs sclared be_fOY s
State of West Bengal Declared O :
dentification ©

the

T{Q\Gy‘i

SRy Nazrul Isl’am
N?\‘“W.Govt, of W.B.

. B, Ne. 4~7.’:1? sto
City Civil Ppurt, Catcv™

10 gyl 2075
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Fact finding report of the committee constituted under %

direction dated 16.04.2025 of ¢the Hon'ble National me%

(Eastern Zone Bench) in g, a1 Application No. 65/2025/E7 in,

11

the matter of Narattar, Datta Ray Vs - State of West I3eri,<z_ahio_ri

Introduction: In Ccompliance with the above-mentioned solemn order
dated 16.04.2025 passed by the ponble N.G.T. (E.Z.) in the above-
mentioned matter, the Concen‘qed site pertaining to Plot No. 579, Mouza

~ Reckjoani (J.L. No. 13), was inspected/enquired on 02.05.2025 ang

13.05.2025 in the presence of the representative of the District

Magistrate, North-24 Parganas and Senior Scientist, West Bengal

Pollution Control Board, concerned survey knowing officials and

officials from the office of the Block Land and Land Reforms Officer,
Rajarhat.

Alleged cause of action:

1) It has been alleged that there is a ]arge pond measuring around

four to five bighas pertaining to Plot No. 579 Khatian No. 117 6, Mouza

— Reckjoani (J.L. No. 13), situated near 211 Bus Road of Rajarhat,
opposite of the playing field of the R.F.A. Clyp
i) It has been claimed that the said Water body is century old and

recently there has been attempt of filling yp ¢ said water body.
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ili) It has been claimeq that the police authorities have informeqd that

the permission to fill up the said pond has peen granted by the District
Magistrate.

iv) It has been claimed thy¢ the Police authorities have threateneqd

the local villagers who have opposed the filling up of the concerneq
water body.

\Y| It has been claimed that due to villager’s protest, the filing up of

the concerned pond has temporarily been halted.
vi)  Relying on rumours about the pond has been sold for
promotional purposes and the above claims, the lbcal villagers and/or
Reckjoani Grambasi Brinda did forward a request for immediate

intervention and prevention against the act of filling up of the

concerned pond, before different State authorities and people’s

representatives.
vii) It has been contended in the said letter of request that the said
water body is a point of pride for the village and plays an important
role in environmental conservation of the surroﬁnding locality as also

prayed therein that the pond remain intact for the purpose of essential

benefit of the community and preservation of environment.




I

. admini .
Facts perceived through o uiry from the Land administratiye

——I0Ugh enquiry fro%—

authorities:

1) Recorded classiﬁcation of L.R. Plot No. 579, Mouza - Reckjoani
(J.L. No. 13) under the Rajarhat Block is ‘pUKUR’ having total area of
0.74 Acre.

2) On perusal of office records at the office of the District Land and
Land Reforms Officer, North-24 parganas, it appears that vide
Conversion Case No. 822, 824,‘826, 827, 828, 829, 830, 831, 833, 834,
836, 837, 8338, 841, 842, 843, 844 and 845 of 2024, Collector under
section 4C of West Bengal Land Reforms Act, 1955 read with Rule 5A
of the West Bengal Land Reforms Rules, 1965, i.e., the District Land

and Land Reforms Officer, North-24 Parganas has accorded permission
for éonversion of use of the total 0.74 Acre of the said L.R. Plot No. 579
from PUKUR’ to ‘BAHUTAL ABASON’ in terms of creation of
compensatory water body in L.R. Plot No. 413 and 423 (Total quantum
amounting to 0.77 Acre), Mouza- Jagadiéhpur, J.L. No. 27 under the
same Block. Such permission for creation of water body over the said
two plots were from recorded classification ‘BAGAN’ and ‘DANGA’
respectively to ‘PUKUR’ vide Conversion Case No. 726, 754, .740, 742,
757, 746, 737, 739, 749, 730, T4% 798,750, 753 755 758 751 and
734 of 2025.

d
3) 1t is apparent from office recores tat as per the law laid down

id Act. ;
under the said section of the S& "®ad with the said Rule, as



N

52—
amended up to date, opp()rtuml.y of hearing was provided, Cnquiry wag

conducted, affidavit ip Stipulated Form 1B was submitted along witp,
stipulated Form 1A, ‘No Objection’ from the authorities under the

Fisheries Department Was obtained before final adjudication of the

matter and such Permission fq,- conversion of land use of the concerned

plot of land was accorded,

4) Notification vide No 4297-LR/1A-05/07 GE(M), the 17w

September, 2009, through the amended Rule SA (5) of the said Rules,

expressly empowers the District Land and Land Reforms Officer in
terms of disposal of any application for conversion of land use. The
Broad jurisdiction in terms of adjudication of application for conversion

of land use were notified vide No. 4296- LR/ 1A-05/07 GE(M), the 17t

September, 2009. Both the notifications are made part of the present

fact-finding report for ready appraisal.

S) That the compensatory water body over 0,77 Acres of the said two
Plot Nos. 413 and 423, Mouza- Jagadishpur, J |, No. 27 under the

Rajarhat Block has already been created.

6) The L.R. Plot No. 579, Mouza — Reckjoanj (J.L. No. 13) under the
Rajarhat Block has not yet been materially converted to

‘BAHUTAL
ABASAN’ from ‘PUKUR’, possibly due to the Objection and resistance

raised by the local villagers.

48



7) The relevant plot information sketch map and photographg of
the site captured during enquiry are made part of the present fact.
finding enquiry report.

Observation from th

€ end of west Bengal Pollution Controﬁl_l}’_m
The pond located at Reckjoan;j Rajarhat, North-24 Parganas, wag

nspected on 02.05.2025 anq 13 05,9025 by officials from the West
Bengal Pollution Contro] Board‘along with a team of District Land and
Land Reforms Officials in Presence of the complainants raising an
environmental complaint involving the pond. The complainants are
mainly alleging that the pong is being filled up. The pond is situated at
Plot No. 579, Mouza - Reckjoani, P.S. Rajarhat, District — North-24
Parganas. The said pond was found surrounded by the boundary wall
of other plot in the Western sidé, pond at separate plot in the East, in
the Northern side 211 no. bus. road and in the Southern side some
other plots comprising trees and plants. The pond was found fully
covered with water hyacinth and aquatic plants. Water sampling could
not be done as the sampling point was inaccessible. No sign of filling
up of the pond at plot no. 579 was noted durihg inspection.

Conclusion
Conclusion

1) The District Land and Land Reforms Officer, North-24 Parganas

under the aegis of section 4C of the West Benga] Land Reforms Act,

1955 read with Rule 5A of the West Bengal Lapg Reforms Rules, 1965

) rsion of |
has accorded permission for conve 1d use of the concerned

488
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plot of land in terms of creation of compensatory water body bearing
grater quantum of land from the Concerned water body and such hag
been done following the mandates and procedur e envisaged under the
said Act and Rules as amepged up to 42t€-

2) The Original Applicant has not produced any document to prove
that such pefmission for conversion of land use of the concerned water
body, has ever been challenged before the appropriate appellate
authority under section 54 of the said Act, i-€., the concerned Divisional
Commissioner herein.

3) Therefore, at this stage, the conversion of land use of the

concerned water body, is as per the procedure established by law and

cannot be termed as illegal.

4) If any concerned is aggrieved with the order for permission of the

land use of the concerned plot of water body, he may seek remedy by

way of filing appeal under section 54 of the West Bengal Land Reforms
Act, 1955.

A
A.D.M.&D.L .R.O. Senibr Scientis
North-Z4 Pgs.

W.B.P.C.B.
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|
Govt Of West Beng? X
Office of the Block Land &Land peforms Officer

District- North 24 Parganas

----Plot Information-——"

f i Block- Rajarhat [1597013l
Mouza-Rekjoyani J.LNo-13 p.S.- Rajarhat
Plot no.-579 Classification. Shali Area-0.74 acre
Sabek Plot No(RS).-579 all
Khatiyan No Classification Share of land Area Details of Recorded tenant  Remarks —ae
(Acre) /lessee
9540 Shali/Pukur 0.0556 0.0300 ATK Contours Infra LLP
Designated Partner
sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.03 acre out of 0.03
acre of Khatian no. 9540 vide
conversion case no.824 of 2024,
9541 Shali/Pukur 0.0556 0.0300 ATK Homes LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.03 acre out of 0.03
acre of Khatian no. 9541 vide
conversion case no.822 of 2024,
9542 Shali/Pukur 0.0556 0.0300 Placid Realtors LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.03 acre out of 0.03
acre of Khatian no. 9542 vide
conversion case no.826 of 2024.
f6
For office use only pagel ©

10/07/2025 11.17 AM
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District- North 24 Parganas
Mouza-Rekjoyani

Plot no.-579

Sabek Plot No(RS).-579

Khatiyan No

 Classification

9543 Shali/Pukur
9544 Shali/Pukur
9545 Shali/Pukur

W (oo o:lecl_ Cg)\b

|
Govt Of West Bengd )
Office of the Block Land &Land peforms Officer

----Plot Information———

Block- Rajarhat

493

—_——
[1507013)
J.L.No-13

p.S.- Rajarhat

: -0. r
Classlflcmlon» Shali e A0E

For office use only

sh;,\e‘o’fgr“'a“““‘—:;rw Details of Recorded tenant  Remarks -
e /lessee
0.0556 0.0300 ATK Dwellers LLP
Designated Partner
sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.03 acre out of 0.03
acre of Khatian no. 9543 vide
conversion case no.827 of 2024,
0.0556 0.0400 ATK Bricks LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9544 vide
conversion case no.828 of 2024.
0.0556 0.0400 ATK Cattles Reality LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9545 vide
conversion case no.829 of 2024.
page2 of 6
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Govt O West ﬁunﬁd'

) arms ONlicer
Oee of tha ek |and &land Roforms O

DT Norh 24 Paiganay
Adia Reljovant

Pt ad. 51

Sabek Plot No(RY) 8§79

Khatan No Classitication
SLETY Shati/Pukue
9%a? Shali/Pukut
2548 Shali/Pukur

For office use only

Noek. Rajarhin

JLND 13

Classitication Shall

Plot nformation:

AR

(1507013]
.5, Rajarhat
Ared 074 acre

) : Wl of Necorded tenant — Remarks
Shivte of lang :\/1\:*:!”) Date [lossee
0,085 0.0500 kejar Properties PVT, LTD,
pesignated Partner
ganp-NIjo Accord sanction lor conversion
of Land to Bahutal Abusan
measuring 0.05 acre out of 0,04
aere of Khatian no, 9546 vide
convarsion ¢ase no.830 of 2024,
0.055% 0.0100 Roxi HIgh Rise PVT, LTD,
Dosignated Partner
Sang Nijo Aceord sanctlon for convarsion
ol Land to Bahutal Abasan
measuring 0,04 acre out of 0.04
acre ol Khatlan no, 9547 vide
conversion case no.b31 of 2024,
0.0555 0.0500 ATK Stone Works LLp
Designated Partner
Sang:Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0,05 acre out of 0,05
acre of Khatian no. 9548 vide
conversion case no.833 of 2024,

10/07/2025
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9&6 | M emy (& Q‘ qu((]
|
Office of the Govt Of West Beng?

Block Land &Land Reforms Officer
----Plot Information-—~ ————

District- North 24 Parganas Block- Raj [1507013]

Mouza-Rekjoyani L No_lglarha‘ P.S.- Rajarhat

Plot no.-579 Area-0.74 acre

Sabek Plot No(RS).-579

Classification- Shali

Khatiyan No Classification Share of ang A Details of Recorded tenant  Remarks T
e /lessee
(Acre)
9549 Shali/Pukur 0.0555 0.0500 TR Infra Projects PVT. LTD.
' Designated Partner
sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.05 acre out of 0.05
acre of Khatian no. 9549 vide
conversion case n0.834 of 2024,
9550 Shali/Pukur 0.0555 0.0400 Rexa Spaces PVT. LTD.
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9550 vide
conversion case no.836 of 2024.
9551 Shali/Pukur 0.0555 0.0400 Nilgiri Infra Properties LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
) of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9551 vide
conversion case no.838 of 2024.
. page4 of 6
For office use only
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M

Thonlid ol

Govt Of west genga!
Office of the Block Land &Lan Re

.

District- North 24 Parganas
Mouza-Rekjoyani
Plot no.-579

Siii (1507013]
0Ck- Rajarhat - Rajarhat
J.LNo-13 ot

Classification- Shali Area0uaRas
Sabek Plot No(RS).-579
» P ; rded tenant  Remarks
Khatiyan No Classification Share of land Area Details of Rt/elcec;;;e
(Acre)
P o
9552 Shali/Pukur 0.0555 0.0400 Rexa Apartment PVT. LTD.
Designated Partner
sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9552 vide
conversion case no.837 of 2024.
9553 Shali/Pukur 0.0556 0.0500 Rahara Realtors LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.05 acre out of 0.05
acre of Khatian no. 9553 vide
conversion case no.844 of 2024.
9554 Shali/Pukur 0.0555 0.0400 Rexa Real Estate Pvt. Ltd.
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9554 vide
conversion case no.845 of 2024.
For office use only page5 of 6
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Govt Of West Benga

icer
Office of the Block Land &Land geforms Office

~—-Plot Information ——_——
District- North 24 Parganas

Block- Rajarhat el
Mouza-Rekjoyani JLNo-13 p.S.- Rajarhat
Plot no.-579 Classification- Shali Area-0.74 acre
Sabek Plot No(RS).-579
Khatiyan No Classification Share of land Aren Details of Recorded tenant  Remarks
/lessee
(Acre)
9555 Shali/Pukur 0.0556 0.0500 Ambud Construction LLP
Designated Partner
sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.05 acre out of 0.05
acre of Khatian no. 9555 vide
conversion case no.843 of 2024.
9556 Shali/Pukur 0.0556 0.0500 Ambud Buildcon PVT. LTD.
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.05 acre out of 0.05
acre of Khatian no. 9556 vide
conversion case no.842 of 2024.
9557 Shali/Pukur 0.0556 0.0400 Ambud Propertities LLP
Designated Partner
Sang-Nijo Accord sanction for conversion
of Land to Bahutal Abasan
measuring 0.04 acre out of 0.04
acre of Khatian no. 9557 vide
conversion case no.841 of 2024.
10000 0.74
_____————/\
For office use only Page6 of ©
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, Gowt Of west Benga! -
Office of the Block Land &Land R¢ orms Officer

District- North 24 Parganas
Mouza- Jagadishpur

Plot no-413

Sabek Plot No(RS).-413

[1507027]
p.s.- Rajarhat
Area-0.43 acre

Block- Rajarhat
J.LNo-27
Classification- Bagan

corded tenant

Remarks

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3765 vide conversion case
no.726 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3766 vide conversion case
no.754 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3767 vide conversion case
n0.740 of 2025

Khatiyan No Classification Share of land A petails of Re
b /lessee
(Acre)
ies LLP
3765 Bagan 0.0427 0.0200 Ambut Propert
Director
sang-Nijo
3766 Bagan 0.0426 0.0200 ATK Bricks LLP
Director
Sang-Nijo
3767 Bagan 0.0426 0.0200  ATKChattels Reality
Pvt. Ltd.
Director
Sang-Nijo
For office use only pagel of 7

10/07/2025 11.17 AM
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Y Gowt Of west Beng?! ~
Office of the Block Land &tand Re orms Officer

- Plot Information

—

District North 24 Parganas
Aoura- Jagadishpur

plot no. 413

Sabek Pl No(RS).-213

Block- Rajarhat
J.LNo-27

(1507027
p.5.- Rajarhat
Area-0.43 acre

Classification- Bagan

JE--

Khatiyan No Classification Share of land A Detalls 0
. (;i?e) /lessee
3768 Bagan 0.0426 0.0200 T.R. Infra projects
put. Ltd.
Dpirector
sang-Nijo
3769 Bagan 0.0426 0.0200 Kezar Properties

pvt. Ltd.

Director

Sang-Nijo

3770 Bagan 0.0427 0.0200 Ambud Construction

For office use only

LLP
Director
Sang-Nijo

f pecorded tenant

Remarks

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3768 vide conversion case
no.742 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3769 vide conversion case
no.757 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian

no. 3770 vide conversion case
no.746 of 2025

10/07/2025 11.17 AM
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Govt Of W ;t%‘wn b1 ]
- v i ¥
Office of the toek Lang #iand feforms office!

R\"t)’(”"\f‘ 6. < (-

District: North 24 Parganas
Mouza: Jagadishpur

plot no. 413

sabek Plot No(RS).-413

~Ploy lMormaM

Block Rajarhat (1507027}
JLNo-27

p, vaparhat

Classification Bagan A{({i!o/l?’ aue

Khatiyan No Classification Share of land M'W;;,;M?h;;ﬁf o B
Afaa petalls of Hecoroeo s
(Acre) [lessee
——— PR
3771 Bagan 0.0427 0.0200 poya peal E611E
pat, L4,
pirector
sangHijo forord sanetion §or Converin
o Land 1o pukur ez, 6572
acre out O 0052 20 of (nztzn
no. 21715 v LTI FON C5F
00,757 of 2025.
3772 Bagan 0.0427 0.0200  Rexa fpartment
put. Ltd.
Director
Sang-Hijo Lecord sanction forf COrIErFon
of Land 1o pulur MEZIINE 002
scre out of 002 06€ of ¥hztzn
110, 3772 Yide Coniersion (%
10.729 of 2025.
3773 Bagan 0.0426 0.0100  ATX Contours Infra
LLP
Director
Sang-Hijo fecord sanction for conversion
of Land to pukur measuring 0.01
acre out of 0.01 308 of Knztizn
no. 3773 vide COnversion 2%
n0.749 cf 2025.
_______________________________________ e
For office use only page? .
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Govt Of West Benga s
Offce of the Block Lang &tand Refor™S 0"

District- North 24 Parganas
Mouza- Jagadishpur

plot no.-413

Sabek Plot No(RS).-413

Pl nformation—_————

Block- Rajarhat
J.L.No-27

Classification- Bagan

[1507027]
p.S.- Rajarhat
Arca-0.43 acre

rreee et T Remats
Khatiyan No Classification Share of land Area Details of Recorded tenan
(Acre) [lessee
3774 Bagan 0.0426 0.0100 ATK Homes LLP
Director
sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.01
acre out of 0.01 acre of Khatian
no. 3774 vide conversion case
no.730 of 2025.
3775 Bagan 0.0426 0.0100  Plasid Realtors LLP
Director
Sang-Nijo" Accord sanction for conversion
of Land to pukur measuring 0.01
acre out of 0.01 acre of Khatian
no. 3775vide conversion case
no.744 of 2025.
3776 Bagan 0.0426 0.0200 Rexa Spaces PVT. LTD.
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3776 vide conversion case
no.758 of 2025.
For office use only page of 7

10/07/2025 11.17 AM
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g’ Govt Of West Benga! )
Office of the Block (4ng 2and Reforms officer

District- North 24 Parganas
Mouza Jagadishpur

Plot no. 413

Sabek Plot No(RS).-413

~--Plot Information-——___———

Elock- Rajarhat (1507027}
JLNo-27

p.S.- Pajarhat

Classification- Bagan firea-0.43 acre

Khatiyan No Classification Share of land Area Details of Recorded tenant Remarks
(Acre) [lessee
3777 Bagan 0.0427 0.0200 pahara Realtors LLP
Directof
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatizn
no. 3777 vide conversion case
no.750 of 2025.
3778 Bagan 0.0426 00200  Pexa Highrise PVT. LTD.
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3778vide conversion case
no.753 of 2025.
3779 Bagan 0.0427 0.0200  Ambud Buildcon PVT. LTD.
Director
Sang-Hijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 2779 vide conversion case
no.755 of 2025
_______ m---—'"""’--”"-"'" e a—
: 5 of 7
For office use only Page
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‘ Govt Of West Bengal
Office of the Block Land &Land Refor

ms Officer

513

----Plot lnformaM

District- North 24 Parganas
Mouza- Jagadishpur

Plot no.-413
Sabek Plot No(RS).-413

Block- Rajarhat
J.L.No-27
Classification- Bagan

l1507027]
P.S.- Rajarhat
area-0.43 acre

I TS
Khatiyan No Classification

Share of land

3780 Bagan
3781 Bagan
3782 Bagan

3783 Bagan

For office use only

0.0426

0.0426

0.0427

0.2325

Remarks

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian

no. 3780 vide conversion case
no.728 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian

no. 3781vide conversion case
no.751 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian

no. 3782 vide conversion case
no.734 of 2025

Area petails of Recorded tenant
(Acre) /lessee
0.0200 ATK Stone works LLP
Director
sang-Nijo
0.0200 - ATK pwellers LLP
Director
Sang-Nijo
0.0200 Nilgiri Infra Properties LLP
Director
Sang-Nijo
0.1000  ATK Bold Reality LLP
Director
Sang-Nijo
page6 of 7
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Govt Of west Bengal
; g2 )
Office of the Block Land &Land Reforms officer

District- North 24 Parganas Block- Raj 7027

Mouza- Jagadishpur L No_z_llarhat P [1Rsa(j)arhat]

Plot no.-413 ein 71l
Classification- Bagan Area-0.43 acre

sabek Plot No(RS).-413

Khatiyan No Classification Share of land Area Details of Recorded tenant Remarks
(Acre) /lessee
1.0000 0.43
For office use onl page’ of 7 i
y 10/07/2025 11.17 AM
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i Govt Of west Bengal
Office of the Block Land &Land Reforms Officer

District- North 24 Parganas
Mouza- Jagadishpur

Plot no.-423

Sabek Plot No(RS).-423

——-Plot Information----—-

J
Block- Rajarhat
J.L.No-27

p.S.- Rajarhat
Classification- Danga

[1507027)

Area-0.44 acre

Remarks

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3765 vide conversion case
no.726 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3766 vide conversion case
no.754 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3767 vide conversion case
no.740 of 2025

Khatiyan No Classification Share of land Area Details of Recorded tenant
(Acre) /lessee
3765 Danga 0.0555 0.0200 Ambut Properties LLP
Director
sang-Nijo
3766 Danga 0.0556 0.0300 ATK Bricks LLP
Director
Sang-Nijo
3767 Danga 0.0556 0.0300 ATK Chattels Reality
Pvt. Ltd.
Director
Sang-Nijo
For office use only Pagelof 6

10/07/2025 11.18 AM

517



A0 518

. R iy o
3 T8 S 8 B nesra
o b OB TR e e R
~HISH BV :
‘—__/'—' ——
- T 38 AN A= el I&23854 ]
- ST @ATR - 3q WAl A
G W= 830 S - s RET(a) - o.88
A G W= 8
aferm w Cl TR T TR0y /TR AR RREH
ULERAY Gl 0.0y 0.0300 it mﬁﬂ’ﬂ- RGN fers
RISICR
2025 STIETA 742
FHGDA (I N 3768 @t
Y =a5 0,02 AB@EH Wy
0.02 AFH Y (© el
FATOEL e (WA
LGl
OETTS T 0,002V 0.0%00 o mAbs e [
ST -
2025 NIETH 757 W
FAGPI (T YT 3769 M
- 97 0,02 ATEA W
0.02 A% "PH' (3l
NIRECICERCGCITEREY
e
©490 T 0.0QQ¢C 0.0200 ST IHETEA AT AT f3r
GRS
ST - forey
2025 SIIEIA 746 &t
FAGPA (T YT 3770 W
-7 0,02 AFEH MY
0.02 AT FE (© R
SRECICEICD CIERGER
-
For Office Use Only.
Page 2 of y yofoaf20%a $diOY AM



el ade o@\@

Govt Of we
: st Bengal
Office of the Block Lang g and Reforms Officer

District- North 24 Parganas
Mouza- Jagadishpur

Plot no.-423

sabek Plot No(RS).-423

—Plot Information---—_____——

Block- Rajarhat
J.L.No-27

Classification- Danga

(1507027]
p.S.- Rajarhat
Area-0.44 acre

Details of Recorded tenant

/lessee

T.R. Infra Projects
pvt. Ltd.
Director
sang-Nijo

Kezar Properties
Pvt. Ltd.
Director
Sang-Nijo

Ambud Construction
LLP

Director

Sang-Nijo

Remarks

Accord sanction for conversion

of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3768 vide conversion case
no.742 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3769 vide conversion case
no.757 of 2025.

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian

no. 3770 vide conversion case
no.746 of 2025

Khatiyan No Classification ‘
Share of land Area
(Acre)
3768 Danga 0.0556 0.0200
3769 Danga 0.0556 0.0200
3770 Danga 0.0555 0.0200
page2 of 6
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) Govt Of west Benga! ]
Office of the Block (ang g1 and Reforms Officer

District- North 24 Parganas
Mouza- Jagadishpur

Plot no.-423

Sabek Plot No(RS).-423

~-Plot Information---

Block- Rajarhat
J.LNo-27

Classification- Danga

{1507027]
p.S.- Rajarhat
Area-0.44 acre

Khatiyan No Classification Share of land Area Details of Recorded tenant  Remarks
(Acre) /lessee
3N Danga 0.0555 0.0200 Rexa Real Estate
pvt. Ltd.
Director
sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3771 vide conversion case
n0.737 of 2025.
3772 Danga 0.0555 0.0200  Rexa Apartment
pvt. Ltd.
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3772 vide conversion case
no.739 of 2025.
3773 Danga 0.0556 0.0300  ATK Contours Infra
LLP
Director
Sang-Nijo Accord sanction for conversion
cf Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3773 vide conversion case
n0.749 of 2025
For office use only Page3 of

10/07/2025 11.18 AM
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) Govt Of west Bengal ]
Office of the Block Lang &Land Reforms Officer
-—-Plot Information--—

523

District- North 24 Parganas

' Block- Rajarhat (1507027]
Mouza- Jagadishpur J.LNo-27 p.S. Rajarhat
Plot no.-423 Classification- Danga Area-0.44 acre
Sabek Plot No(RS).-423
Khatiyan No Classification Share of land Area Details of Recorded tenant  Remarks
{Acre) /lessee
3774 Danga 0.0556 0.0300 ATK Homes LLP
Director
sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3774 vide conversion case
no.730 of 2025.
3775 Danga 0.0556 0.0300  Plasid Realtors LLP
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3775 vide conversion case
no.744 of 2025.
3776 Danga 0.0555 0.0300 Rexa Spaces PVT. LTD.
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3776 vide conversion case
no.758 of 2025
For office use only Paged4 of 6

10/07/2025 11.18 AM
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| Govl Of wegt Bengal
Office of the Block Lang g1and Reforms Officer
~-Plot Information- -

525

Distnct North 23 Parganas

Block- Rajarhat [1507027)
Mouta- Jagadishpur J.L.No-27 p.s. Rajarhat
Fiot ho. 423 Clatsificasi i
ssification- Dangs Area-0.44 acre
Sabek Plot No[RS) -423 ' 8a
Khatiyan No Classification Share of land Area Details of Recorded tenant  Remarks
(Acre) /lessee
3777 Danga 0.0555 0.0200 Rahara Realtors LLP
Director
sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3777 vide conversion case
n0.750 of 2025.
3778 Danga 0.0556 0.0300 Rexa Highrnise PVT, LTD.
Director
sang-Nijo Accord sanction for conversion

of Land to pukur measuring 0.02
acre out of 0.03 acre of Khatian
no. 3778vide conversion case
n0.753 of 2025.

3779 Danpa 0.0555 0.0200 Ambud Buildcon PVT. LTD.
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3779 vide conversion case
no.755 of 2025
for office use only Page5 of 6

10/07/2025 11.18 AM
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Govt Of west Bengal
Office of the Block Land &Land reforms Officer

—---Plot Information-=-=" "
District- North 24 Parganas Block- Rajarhat 11507027}
Mouza Jagadishpur J.L.No-27 p.S.- Rajarhat
Plot no. 423 Classification- Danga Area-0.44 acre
Sabek Plot No(RS).-423
Khatiyan No Classification Share of land Area petails of Recorded tenant Remarks
(Acre) [lessee
3780 Danga 0.0556 0.0200 ATK Stone Works LLP
pirector
sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian
no. 3780 vide conversion case
no.728 of 2025.
3781 Danga 0.0556 0.0300  ATKDualers e
Director
Sang-Nijo Accord sanction for conversion
of Land to pukur measuring 0.03
acre out of 0.03 acre of Khatian
no. 3781vide conversion case
no.751 of 2025.
3782 Danga 0.0555 0.0200 Nilgiri Infra properties LLP
Director
sang-Nijo

For office use only

Accord sanction for conversion
of Land to pukur measuring 0.02
acre out of 0.02 acre of Khatian

no. 3782 vide conversion case
no.734. of 2025

1.0000 0.44

10/07/2025 11.18 AM
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No. WB/SC 247
No. WI(Part-1/2009/8 AR-340

Rolkata @asette

-
Extraordinary
Published by Authority

P ———

ASVINA 2] THURSDAY, SEPTEMBIZR 24, 2009

[SAKA 1931

PART I—Orders and Notifications by the Governor of West Bengal, the High Court, Government Treasury, et

GOVERNMENT OF WEST BENGAL
Land and Land Reforms Department
Land Reforms Branch
Writers’ Buildings, Kolkata - 700 001

NOTIFICATION

2009. - In exercise of the power conferred by clause (4) of
section 2 of the West Bengal Land Reforms Act, 1955 (West Ben. Act X of 1956) and in supersession of all earlicr
noufications on the subject-mater, the Governor is pleased hereby to appoint, with immediate effect, the officers mentioned
in column (2) of Table below to discharge the functions of a Collector in respect of the conversion cases i.e. change of
area, character or use of land under section 4C of the said Act, within the jurisdiction mentioned in column (3) of the said
Table against each of such officers:-

No. 4296-LR / 1A-05/07 GE(M), the 17th September,

Table
S1. No. Officers Jurisdiction il
(1) (2) 3)
1. Block Land and conversion of agricultural land, not exceeding 0.10 acre, for non-
Land Reforms Officer agricultural purpose including homestcad as well as for commeucial and
industrial purpose and vice versa;
2. Sub-divisional Land and conversion of agricultural land, exceeding 0.10 acre but not exceeding
Land Reforms Officer 1.00 acre, for non-agricultural purpose including homestead as well as
for commercial and industrial purpose and vice versa,
3. District Land and all other cases not shown in column (3) of serial Nos. | and 2 abave.
Land Reforms Officer |
T e e e e e ———————— - e e S o W VO O . 0 N

‘By Order of the Governor,

‘ DR. P. K. AGRAWAL,
.C.anuni::ioner General, Land Reforms and
e S e Additional Chief Secy. 1o the Govt. of West Bengal
Published by the Contraller of rinting ud Stioneny: West Bengal and printed af Saraswaty Press Lta
(Govemment of west Bengd) Enterprise). Kolkata * 056
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No. WB(Part-1)/2009/SAR-341

%n[kata @aggttg

Extraordinary
) Published by Authority

ASVINA?2)

THURSDAY, SEPTEMBER 24, 2009

[SAKA 1931

PART I--Orders and Notifications by the Governor of West Bengal, the High Court, Government Treasury, etc.

GOVERNMENT OF WEST BENGAL
Land and Land Reforms Department
Land Reforms Branch
Writers’ Buildings, Kolkata - 700 001

NOTIFICATION

No.4297-LR/1A-05/07 GE(M), the 17th September, 2009.- WHEREAS the draft amendments was published as
required by sub-section (1) of section 60 of the West Bengal Land Reforms Act, 1955 (West Ben. Act X of 1956)
(hereinafter referred to as the said Act) vide notification No. 2969-LR/1A-05/07 GE(M), dated the 1st day of July, 2009,

in the Kolkara Gazette, Extraordinary, dated the 1st day of July, 2009, inviting objections and suggestions from all
persons likely to affected thereby, within fifteen dates from the date of its publication;

AND WHEREAS no objections or suggestions have been received by the State Government till date;

NOW, THEREFORE, in exercise of the power conferred by scction 60 of the said Act, the Governor is pleased

hereby to make, with immediate effect, the following amendments in the West Bengal Land Reforms Rules, 19685, as
subsequently amended (hereinafter referred to as the said rules), namely:-

~—~

Amendments
In the said rules, -

(1) forrule SA, substiture the following rule:—

“5A. Manuer of change of character, conversion or alteration in mode of use of land held by raiyat.
(1) Any raiyar vitending to change the character, convert or alter the mode of use of any land held by him, shall make an
application to the officer concerned empowering, in writing, tq discharge the function of the Collector of such change,

conversion or alteration under section 4C, in Form 1A and shy|] pe accompanied by such documents as mentioned in the
said Form 1A.

(2) If the application as mentioned in sub-rule (1) relateg 1o pcrmiSSiU“ for change, conversion or alteration of any
land having water body of any description or size, such application shall be accompanied by an affidavit in Form 1B for
creation of compensatory water body of equal or larger size of such water body which is sought to be changed
converted or altered in the same mouza or in the adjoining Mouzg, !
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(3) TheBlock Lang
. and Land R i
to conversion of agricultural lang not S Usposeo

for commercial and industria) purpos

fthe application as mentioned in sub-rule (1) relating

exceeding 0.10 acre, fo, .
non- : '
o8 il Vica udrid. D-agricultural purpose including homestead as well as

i (4)- The Sub-divisional Lang and Land Reforms Off;
(1) relating to conversion of agricultural land exceeding

A . 0.1 : .
purpose including homestead as well as for commercial an 0 acre but not exceeding 1.00 acre, for non-agricultural

d j :
Industrial purpose and vice versa.

(5) The District Land and Land R i as m
- eforms Officer shal| dispose of th icati i
o e appl tioned in sub-rule (1) for
conversion of land for all other purposes including water bodies a5 specified l;Lb)ol\cr::mon i

_ (6)  After receiving the application as mentioned in sub.ryje (1), the Block Land and Land Reforms Officer may
f\unself conduct necessary inquiry or may cause it to be done by the Revenue Officer attached to his office to ascertain
Tf the a;?plicant is bona fide holder of the land sought to be changed, converted or altered and all the persons having
interest in such land have joined in the application, and as Well as in all cases, to ascertain the followings:-

(@) ifthe proposed change of character, conversion or alteration in the mode of use of a laud is likely to cause
Inconvenience to the residents of the surrounding area;

(b) if the proposed change of character, conversion or alteration in the mode of use of a land will interfere
with the normal agricultural activities in the surrounding area;

(¢) if the proposed change of character, conversion or alteration in the mode of use of a land will in any way
hamper the public easement recorded in respect of such land;

(d) if there is any bargadar in respect of the land sought to be changed, converted or altered;

(e) if such permission is in any way prejudice the application of the provision of sub-section (3) of section
6 of the West Bengal Estates Acquisition Act, 1953 (West Ben. Act I of 1954) or the provisions of the
Urban Land (Ceiling and Regulation) Act, 1976 (33 of 1976), or the provisions of the West Bengal Town
and Country (Planning and Development) Act, 1979 (West Ben. Act XIII of 1979) or the provisions of
the East Kolkata Wetland (Conservation and Management) Act, 2006 (West Ben. Act VII of 2006), if

applicable.

Il

(7) No field enquiry shall be conducted without giving at least 7 days' notice to the applicant specifying the date
and time of such enquiry. - N

(8) On receiving the application as mentioned in sub-rule (1), the Sub-divisional Land and Land Reforms Officer
or the District Land and Land Reforms Officer, as the case may be, shall obtain nccessary report from the Block Land and
Land Reforms Officer who will conduct all such enquiry or enquiries as stated in sub-rule (7).

(9) Where the application as mentioned in sub-rule (1) relates to permission for conversion of any land having
water body of any description or size, the Block Land and Land Reforms Officer shall also be asked to conduct neeessary
inquiry to ascertain if the person holding the land identified for creation of compensatory water body has permanent and
transferable right, title and possession over such land and is agreeable for necessary transfer of such land for creation of
compensatory water body therein. The District Land and Land Reforms Officer shall get the required report of the Block
Land and Land Reforms Officer directly to save time.

(10) As soon as necessary inquiry is completed, notice shall be issued to the applicant concerned and bargadar, it
any and all other persons interested in such land or affected'in any way for giving them an opportunity of being heard
specifying the date and time when such hearing shall be takep, and the date so fixed shall not be extended except in the
deserving cases duly recorded the reasons thereof in the releyan: order sheet of the case record. If there is bargadar on
the land, no permission for conversion of land may be granted gave and except the cases where permission for conversion
relates to such purposes as stated in the proviso to sub-section ) of section 20B of the Act and written confirmation
from the bargadar is submitted by the applicant concemeq 1g the effect that he has been properly compensated in
accordance with the said proviso to sub-section (5).

cer shall dispose of the application as mentioned in sub-rule,
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(1) The Bloc

Dlsitie I).x mdl(;\ :(’ll(;c(ﬁul{:\]{:} and Land Reforms Officer or the Sub-djyjs

i ' orms Officer, ns the case may be, sh

case und aft . ' ¥ 6 Mhall afie :

S txrxlzlilrlnz, the applicant and other concerned persons lncludlngr Z::;,I,:‘[crlnﬁ o5 gy clrcumstanlc - IOfnizc

formgnd b 18, elther reject the application or direct change, converslon or (;r. any, an opportunity of be nlgl xc‘ '
ondltions and such other terms and conditions 88 he may ()0 ucc:g:clm‘lon a8 sought for on the following

3811 ry:.

lonal Land and Land Reforms Officer or the

(1) that the order di
recting change, conversion or Alteration | i
Chapter-11B of the said Act; § Without prejudice to any of the provisions of

(b) llmt'ilm order directing change, conversion or aliery(ion Is without prejudice to the provision of sub-
section (3) of section 6 of the West Bengal Estatey Acquisition Act, 1953 (West Ben. Act ] of 1954);

(€)  that where the Jand is situated within any urban apglomeration within the meaning of the Urban Land
(Ceiling and Regulation) Act, 1976 (33 of 1970), the order directing change, conversion or alteration is
without prejudice 1o the provisions of the said Act;

(d) that where the land is situated within the jurisdiction of a Development Authority constituted under the
West Bengal Town and Country (Planning and Development) Act, 1979 (West Ben, Act XIII of 1979),
the order directing change, conversion or alteration is without prejudice to the provisions of the said Act;

(¢) that where the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Ben, Act VII of 2006), the order directing
change, conversion or alteration is without prejudice to the provisions of the said Act;

(f) that where the object of change or conversion is to use the land for a purpose for which approval or
permission or licence from an appropriate authority is necessary, the order dirccting change, conversion
or alteration is subject to obtaining such approval or permission or licence from such authority as soon as

the order granting change or conversion as sought for is made; and

that whete the application relates to permission for change, conversion or alteration of any land having
water body, the order directing change, conversion or alteration is subject to creation of compensatory
water body of equal or larger size of such water body within a period of 90 days from the date of issuc
of the order granting change, conversion or alteration as sought for is made.

(n)

(12) While directing change, conversion or alteration of any land having water body of any description or size the
District Land and Land Reforms Officer shall also ask the applicant concemed in writing to produce documents showing
that compensatory water body has been created within the stipulated period of time after having the identified land
transferred formally from the person concerned holding such Jand and such document shall have to be submitted within
a period of 15 days after expiry of the stipulated period of 90 days for creation of such compensatory water body failing
which the order issued for change, converslon or alteration of the land having water body shall be cancelled by the
District Land and Land Reforms Officer who may also make an order directing the applicant concerned for restoration of
the water body if already changed or converted within a period of 90 days from the date of issuance of such direction at

his own cost and report compliance thereof to the District Land and Land Reforms Officer:

Provided that the District Land and Land Reforms Officer sha]| not make any order dirccting change, conversion or
alteration of any land having water body unless he has made a prior consultation in writing with the Fisheries Department
and the Environment Department at the block or regional level for obtaining necessary clearance in this regard:

Provided further that if the applicant concerned produces necessary clearance certificate obtained from the aforesaid
Departments of the State Government before the District Land gng Land Reforms Officer, no such consultation is
requited for making necessary order directing change, conversion or alteration of land having water body for which

permission is sought for,

(13) If the District Land and Land Reforms Officer on enquiry finds that the direction for restoration of the water
body in question has not been complied with he shall take action (o, ¢ ch restoration and realise the cost for restoration
from the applicant concerned. In case v failure 10 pay the cogy of restoration, the District Land and Land Reforms
Otficer may realise the cost as a public demand in accordance 4y, the provisions of the Bengal Public Demands

Recovery Act, 1913 (Ben, Act 111 of 1913).
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c.onvcrsu')n Or alteration in the mode of use of any land shall be disposed
tion or directing g cpy change, conversion or alteration, as the case may
from the date of receiving such application and in case disposal of an
od of 90 days, reasons thereof shall be recorded in the relevant order sheet

(14) Every application relating to change,
of by written order either rejecting such applica
be, within a period of not exceeding 90 days
application can not be made within the said peri
of the case record.

(15) Every application relating to change, conversion or alteration of any land having water body shall be disposed
of by written order either rejecting such application or directing such change, conversion or alteration, as the case may
be, within a period not exceeding 120 days from the date of receiving such application and in case disposal of such

application cannot be made within the said period of 120 days, reasons thereof shall be recorded in the relevant order
sheet of the case record.

(16) In respect of every order directing change, COnversion or alteration of any land —

(a) in case of land without having any water body, it has to be specified that such change, conversion or
alteration shall take effect from the date of issuance of such order; 4nd

(b) in case of land having any water body, it has to be specified that such change, conversion or alteration
shall take effect from the date of conversion of water body or from such date as may be stated in such
order.”; L .

(2) after Form 1, insert the following Forms:-

“FORM 1A

Application for change of character, conversion or alteration in the mode of use of land
(See sub-rule (1) of rule 5A)

...................................................

[State Name and Address of the applicant(s)]

To : The District Land and Land Reforms Officer/ {
Sub-divisional Land and Land Reforms Officer/
Block Land and Land Reforms Officer.

‘Sub: Application for permission for change of character, conversiori or alteration in the mode of use of land.
Sir, -

I/We have the honour to apply for permission for change of character, conversion or alteration in the mode of use
of the land/land having water body for the Purpose of ..,..,........cccvrrremesersimisirminniiiniinia e,

2. 'The particulars of the land/land having water body with respect to which such permission is required are
furnished below:—

(1) Name of the District

(2) Name of the Block

(3) Name of the police station
(4) Name of the mouza

(5) Jurisdiction List No.




(6)
©))
(8)

)

(M
@)
3

(4)

)

(6)

'IHEKOLKATAGAZEI‘TE,EXIRAORDIN
ARY, SEPTEMBER 24,2009 °
Khatian No. (RS. & LR)

Plot No. (R.S. & LR)

Area of the Pot R.S. & LR)
[If part plot, specify the area and portion)

Existing Classification of the Plot :

The following documents, in duplicate, are enclosed with yhis applicaj
on:-

Copy of mutation certificate or copy of current record-of-rightg
Copy of current rent receipt,

Sketch map showing the plot in qucstlon.‘with side m
casurement and ings including approach
road (may not be to the scale). its surroundings including app

Affidavil for creation of compensatory water body,
(Applicable in cases where the application relates to change of conversion of the land having water body
of any description or size).

Copy of no objection certificate of the West Bengal Pollution Control Board.
(Applicable only in such cases wherever such certificate is required)

Copy of the Detailed Project Report (DPR) duly vetted by the Competent Authority.

(Applicable only in cases where the application relates to change, conversion or alteration of land for
industrial, commercial or housing complex).

I/We also declare and undertake —

M

)
(3)

(4)

That the land, in question shall be used strictly for the purpose for which such permission shall be
granted;

That there is no bargadar, in the land, in question;

That no work shall be done on the land, in question that may lead to conversion of the same unless
permission as sought for is granted;

that necessary approval or permission or licence shall be obtained from the appropriate authority as

required for execution of the work on the land, in question, as soon as permission for conversion as
sought for is granted,

I/'We further declare —

¢9)

(2)
3)

That the land, in question is under peaceful possession of myself / ourselves and it is free from all
encumbrances;

That the land, in question is not involved in any proceeding for vesting under the provisions of any law;

That the land, in question is not involved in any court case which prohibits such conversion, change or
alteration in the mode of use of the land,

U'We also declare and undertake that in case it is proved at any point of time that the documents furnished and *
the statements made hereinabove are not true and correct, I[/We am/are liable for any legal action which will be taken by

the competent authority in this regard including cancellation of order granting change of character, conversion or alteration
in the mode of use of land as sought for.

Enclo: As stated above:

Place:
Date :

Yours faifhfully

(Full signature of the applicant(s)
with seal, if any.)
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Date:
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FORM 18
AFFIDAVIT
[See sub-rule (3 of rule 5A)
UWe do hereby solemnly affirm and declare as follows:~
(1) That Uwe undertake to create compensato
TY Wite, . i i
g ot b rpalwmd’ T body of equal or larger size of the water body which is
(2) That Uwe undertake ¢ ns i
e e to create such compensatory water body on the land details of which are furnished

(2a) Name of the District

(b) Name of the police station
(c) Name of the mouza

(d) Jurisdiction List No.

(e) Khatian No. (R.S. & LR.)
(f) Plot No. (R.S. & L.R.)

(g) Arcaof the Plot (R.S.&LR.)
[If part plot, specify the area and portion]

(h) Existing Classification of the plot

That Uwe undertake to create such compensatory water body on the land, in'question within a period of 90

days from the date of issue of the order granting change, conversion or a)teration of the water body as sought
for.

That I/we undertake to maintain the water body as so created in proper and appropriate manner.

That Uwe undertake to submit before the District Land and Land Reforms Officer the documents showing

creation of compensatory water body within a period of 15 days after expiry of the stipulated period of 90
days for creation of such compensatory water body. '

That I/we undertake that in case of failure to create such compensatory water body within the stipulated
period of 90 days I/we shall not raise any objection for cancelietion of the order granting change, conversior
or alteration of the water body for which permission is sought for.

I/We also undertake to restore the said weater body at my/our own cost if alre.{dy char;gcd, converted or
altered within a period of 90 days from the date of issue of direction by the District Land and-Land Reformns
Officer for such restoration.

I/We further undertake to pay restoration cost as and when the same may be asked for to pay by.the District
Land and Land Reforms Officer.

4 (Full signature of the applicant(s) with seal, if any)

Identified by me.

(Advocate).”,

By Order of the Governor,

DR.P.K.AGRAWAL,
Commissioner General, Land Reforms and

Additional Chief Secy. to the Govt. of West Bengal.

« . e .
Published by the Controller of Printing ang Statjonery, West Bengal and printed at Saraswaty Press Lid,
(Government of Wegt Bengal Enterprise), Kolkata 700 056
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